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Date of order 16.5.94 

Applicant 

Res P·~ndents 

Mr. H .R. Pareek • • Counsel for the applicant 

Mr. N .I<. Jain • • Counsel for the respt:mdents 

~ORA~ 

Hon 'ble Mr. Justice D.L. M::hta (Vice-chairman) 

Hon'ble Mr. P.P. Srivastava, ~mber (A) 

PER HON '3LE MR. JUST ICE D .L. MEHTA, (VICE-CHAIRM.;N) ....-......-......- ---...... .... __ ........... _ _. ___________________ _ 

Heard the learned counsel for the parties. The applicant 

was retired on 31.5 .83. The payment of gratuity of P.s. 19, 687 .so 

was sanctioned vide order dated ··liL·4· .. SS. S·.:>me rei::•)veries were to 

of recoveri·::s the paym;:nt was to b: r:iade. 

2. The rec.•'Jver-1 was in relati-n t•J the seme allowan.:es due and 

interest there<)n. This co1lrt in TA S48/86 de·:::ided on 13. 7 .90, passed 

an order that the order dated 3 .3 .82 (Annexure A-4) is hereby str1.icl' 

down and the respondents are directed tt) refund the amount, if any, 

re·::overed pursuant t·=> the order within three months from t•:>day. The 

applicant C·.)Uld have made a submission in th t TA that the interest 

should be paid i::>n a.:.:::ount of retenti.:m of his dU?.s. t~o suc:'1 prays 

was made in that TA. A fresh OA 1::>n the ground that delay€.d. payrr.ent 

should also be pa:ia., •:::annot be entertained now as it does not give 

fresh cause of action after the decision of TA on 3 .7 .90. we do not 

find any force in the OA and no order for the pa:?rrent can be passed 
• 

in favo1.ir of the applicant. oA is dismissed with no order as ti) costs • 
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